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Dear Sir, [

Sub: Waiver of confidentiality of informal guidance given by SEBI vide letter no.
CFD/DCR/IG/DMS/167230/09 dated June 22, 2009

We write with reference to captioned informal guidance issued by SEBI under SEBI
(Informal Guidance) Scheme 2003.

At our request, you had agreed to keep the same confidential.

Para 7 of the captioned letter mentioned that “this letter will not be made available to
the public for a period of 90 days from the date of this letter.”

Surprisingly, we have received many calls from the media speculating about the
existence and/or contents of the letter. With a view to end the speculation, we confirm
that we would like to waive our request for maintaining confidentiality. You may, at
your discretion, upload the letter on SEBI's website as envisaged under SEBI (Informal
Guidance) Scheme 2003.

Sincerely,

For Bharti Airtel Limited

Group General Counsel & Company Secretary
Tel:  +91.11.46666297

Email: Vijaya.sampath@bharti.in

Fax: +91.11.41666137
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https://www.sebi.gov.in/informalguide/BhartiSEBIJune22.pdf



